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Counsel for the Raapbndenta
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IN THE GENTRAL ADMINISTRATIVE TRIBUNAL

AT HYDERABAD

ORIGINAL APPLICATION NO,.345/95

DATE __OF _ nnneh : 19=11=1

|

‘oL

: HYDERABAD BENCH

Betusen i-

K.V.Reddy | ' ‘

1. Union of I,dia, Gensral Manager,
s Rlys, Rail Nilayam,
Sec'bad., !

2+ Chiaf Personnsl Officer,
sC Rlys, Rail Nilamam,
Sec bad. !

3, Divisional Railway Manager,
Traction Rolling Stock,
s¢ Rlys, Vijayawada Division,
Vi jayawada,
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Counsel for the Applicant

-0

CORAM:

" ++ Regpondents

E.Ramachandra Rao

ses Applicant

Shri U.Bpimanna, SC for Rlys|

THE HON'BLE SHRI R.RANGARAJAN : MEMBER (A)

THE HON'BLE SHRI B.S.JAI PARANESHUAR‘

. MEMBER (3)

(Order per Hon'ble Shri R.Rangéfagan, Mmember (A) ).

0002.
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(Order per Hon'ble Shri R.Rengaraja

¥

- . - -

Heard Sri G.Ramachandra Rac

and Sri V.Bhimanna; standing counsel

2. The applicant in this 0.A.

Superintandent in the scale of %.ZUOQ

most person for promotion to the pos

)o

N, Mamber (A}

for the respondents,

t|of Shop Supszintendent

the grade of Rse2375-3500. The applicant submits that he was

eligible toe be promoted against the r

1-3-93 but he was not givan promotio

case was considered for promotion against the normal vacancies o

which occured after 1-3-93 for which
on 12-10-93, Thougﬁ he was found sl
In the meantime he has submitted a v
14-2-95,

effect from 1-5-95, In the meantime

CAAED
ingg were deopped, he was considered
ted by memorandum ﬂ@,282/EL/TRS/ELS/
considered eligible for promotion on
test held on 12-10-93. It is stated

cne Sri M.J.Jestine who was slso fou

the basis of the suitability test he

on 12-10-93 itself. The applicant submittéd‘represantation

promoting him‘againaﬁ the restructur

not : ;
as he was/found suitable by Order No

dt.26-5-94 (Page-11 to the reply).

3. This B.A. is filed for a d

- ) i el

gsatructured post as on

n| from that date. Later

igible, he was not promo

C

That was accepted and he was retired voluntarily w

v
jthe basis of the suitab
‘that his immediate juni
nd eiigible for promotio
| d oﬁ 12-10-93 was pra@a

a.

ed post which was re ject

8

L

, counsal for the applic

while working as Jr.Shop

ant

13200 (RSRP) was the senior

in

his

selection test was conducted ,

‘ ¥

ted.

luntary retiremant letter on

th

as the Disciplinary Procead=
for promotion and was premo=-

o0l.]l] dt.6-4=95 and hs was

ility
Or
n on

tad

for

ad

R{EL)171/TRS/TRD/Restructuring

claration that he is entitled

o« 3.




fa promotion to tus post of Shop Supsrintendant'in,the scalé'of
85.2375-3500 on par with nis juniors with effect Prom 1-3-93 uith
all consequential benefits including|jarrears of pay, senicrity

atc.,s

4, In the reply the :aspondants do sdmit that the appﬁicant

was Pound suitable for promotion to bha post of Shop Suparimtsn-

dant in tha arala of nav of Rs.2375-3500 on ths basis of suiﬁability

tast heid on12-10-93, That order uau i ssued by the memorandum '
| A .

dt.6-4-95, As the applicantLgae retfired on 1-5-95 on acceptance

of his voluntary retirament, he was ﬁot given any bensfit of that

pr amotion. The Respondents also submit that the case of thd

applicant was considerad for promotign against the restructured

post as on 1—3+g§. He was not prombtéd due to his un«fitﬁaéa.,

e

In all to verify the facts, we-have #allad for the records and

peruﬁad the same, Ths Selection Proéaedings conducted on 1é-4-9§_
§

J. The applicant got average
4

against restructured post was peruse

report for the year 1990-51 and 1991

92. The laat report bsing
sverage avgh™if the sarlier report af 1989-50 was "Good”, he could
N o ' . ' Lakest ' f;

not be considepsd for promotion as the 433? report justifies his

N P
Pitness or otheruwise. The re jection of his suitability forgpromo-

|
'

tion to the post of Sheop Superintendent against tha reatruc?ured

post by tha sslection cummitteev-@d hence/w cannot befa‘ chal=

1engad; :
|

Se The Disciplinary Proceedifgs pending "against the

. official was closed and he was promoted on the basis of suitability

test held on 12-10-93 by memorandum dt,6=-4-95 to the post %f

. : L ' |
Shop Superintendent in the scala of||pay of Rs,2375-3500. Iq 80,

B/- . ‘! : o-oaol4"o
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_ C ‘ , | : .
pay on par with his junior from the date when the said junior

promoted to that grade.
that his immediate junior is ome Sri

is entitled to gt notional fixation

3500 on par with Sri MhJ.Jéstine. ﬂé

was issued on 6»4?95} it is to be obs
and 4

‘ . ; e | ‘
eligible for promotion/te shoulder the responsibilities atleast

~aﬂl:-£Q

tion of pa%;shopld be paid

Hence, his notional fixa

from 6-4-95,
ta=him actually from 6-4-95 as he is
higher responsibilities from 6-4-95,

pensionary benafits should be re-fixe

retiraﬁant i.e.from 1=5=95,

if any from 1-5-95 as per the re-fixation of pension should &

ta him,

6o The Original Application is
direction to the iaépondanta to imple

from the date of receipt of a copy of

(The filesproduced were perused and returned back)

Pay arrears from 6-4-95 and the

A SALGIS N

(B.5,JAI PARAMESHUAR)
- Member— (I

|
\
vt
|

Dated. 19th Nnuambsr

Dxctated in Open

avl/

¢Court.

_there is no reasoh ta'dsny‘atlaasﬁ tﬂs notional fixation of hi

It is sean f#bm the memerandum dt,6-

M.J.Jesting, The.applic

£ar

arved that the applicant

deamed to have been. gshou

d from the date of his v

orderad accordingly wit
mant theorders within

this ordsr. No cost g,

(R.AANGARAJAN)
Member (A)

1997,

On that basis his pensi

! . .

18

4-95

ant

of pay /Ltha scale nf’ R542375~

the memorandum for prohotiun

Wvas

lderad

on and

e paid

h the

months

dluntary

arrear s

mr
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